
Ri]I,E!ANT P.IRTICi I-.\RS

1 Name of corporate debtor O]\,f BESCO fu\II., PRODUCTS I,IMITE])

2. Datc o1-incorporatitln olcorporate debtor 05/03/2008

J. ,A.uthority untler rvl]ich colporate debtor is incorporated /
resistered

Regrstrar oiCompanies WB. Kolkata

4. Corporate iAentity No. / Limited l-iabilir,r- Identificatron No ol
comorate debtor

CIN:- U29253W8200SPLC I 23604

5 al ,fdrl.e-rs ofthe regislered oflrce and principal ollice 1if an1) of
corporate dcbtor.
b) Address ofthe Facton.

Merlin Acropolis. Unrt No. 9/i, 9"' Floor. 1 858/1.

Rajdanga Mail Road. Kolkata-7001 07,West Bengal.

P.O. l\{ugma, P.S. Nrrsa, Distrrct - Dhanbtd- Jharkhand

- 818204. lndia.

6. Insoivenc-v commencement datc in respcL:t of corporate dehtor 2010512020 (copy of the order seen b}' IRP at t1.re

rvebsite of the Hon'ble NCLI' on 23.05 2020)

7. Lstimated date o1-closure ol insolvencl' resolution process t6tlt/2020
8 Name and re-sistration number of the insolvellcY prolissional

acting as interim resolutioll proltssional
AMIT'C]HORARIA
lBBI/IPA-O01/P-P0l 345i201 8-19/12129

9. A.ldr"sr and e*ail of the interirn resolutitlt.l prolessional' as

registered with tlle Roard

t +lZ Ola Ct*u gazar Street. 4'L Floor, Room No. 401 .

Kolkala-700001
E.MAtL:-hmcsamitchoraria@gmail.com

10 Address antl e-maii to be used tbr correspondence with the

interim resolution prot-essional

I+I: OLO CUTNA RAZAR STREET. 4,,. FLO[)R.
nooM No. 401, KOLLAT A-700{J0l
E.N{AI L: - hmcsamitchoraria,.dgmail.com

Last dare 1br sublnission ofclaims a3t0612020

12. Classes of creditors. if anv. under clause (b) of sub-section (6A)

ol section 21 . ascertained b,Y the inte.im resolution p
Not Applicable

13. Names ol lnsolvenc-v ?rofessionals identified to act as

Authorised Representative ol creditors in a ciass (Three- names

for each classl

Not Appilcable

11 (a) Relevant.l-ormsand
(b) Details olauthonzed representatives

are available at:

Web link. https://r'r'ww.ibbi. gov.in,&orneldorvnloads

Phv.icai Address. Not applrcable

>,*-

FORM A
PtiBLIC ANNotNUENII'N'l

(Under Regglation 6 of the Insolvency and Bankruptcy Board of lndia (lnsolvenc-v Resolution Process

for Corporate Persons) Regulations, 20 16)

FOR THE ATTENTION OF THE CREDITORS OF OM BESCO RAIL PRODI.TCTS LIMITED

Notice is hereby grven thalthe National Companl, Lau, Tribunal has ordered the commencen]ent ofa corporate insolvenc-v resolution

process oithe Om Besco Rarl Products L.imited on 20.05.2020.

I'he creditors ol Om Besco Rail Products I-imiteci. are hercby-, called upon to subn.rit their claims wilh prool'on or beforc 03106/2020 to

the interirn resolutiou prot'essional at the address mentioned against entry No. I0'

The tinancial credilors shali subrnit their claims }\ith proof by electronic means onl1. A11 otber creditors ma1 submit the claims rvilh

prtrul'itt persott. h\ posl (rr b\ elcctr()nlc m(an.

A llnancial credrtor belonging to a class,as listed agalnst the enlry No. 12. shall indicate ils choice ol authoriz-ed representalive irom

among the three insolvency professionals lisfed agiinsr en1ry No.13 to act as authorized representative ofthe class [specill'classl ttl

Form CA. - Not applicable

Submission ol tblse or misleading proofi olclaim shall attract penalties.

Date: 23.05.2020
Place: Kolkata

lnterim Resolution
rRBl,{pA-00 1/IP -PO 1 315 12.0 L8- 19 I 1 2 1 29

v,
AMIT


